RAJYA SABHA

Tuesday, the 20th April, 2010/30th Chaitra, 1932 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
o ¥ e venl # framae
341, it 3 viewv e : R TRy SR uRaR w3t 7w IAN @ Fur HA 5
(F) TSR 7 A Iy ferrac @rer-ugrel & H@6e § IS TaHRT ghid 3 8;
(@) I, < H fpa ufrera fremad w@rer-uered ur S @) §HTe 85

@M T < H freae-IRd @ vl & Suderdl B TR IEH F foy T-w R W)
IfIR® HeH SoR W ;3R

(@ R, AT IR FRE?

e SR aRaR FHeamr @50 (3 ar T seie) : (F) F (F) AR 9ET F ued W
[ERIRICIE]

e

(@) 3R (@) 39 |y H IT/FG AT &F] gRT ST B T 99 2008 P TH AP
RIS % SRR Y 6T TG AT % MR R wrer gerelf # fremae sy 7.21 wfererd org 71

() 3AR (=) @rer srafistor faror i, 1954 iR w@rer sraffysior fawor femmae, 1955 &
BT BT B IS/ 751 &7 & WTel ([N ) WG B AT TRIT 51 T ¥ WTeT GRef
P U TP AP SCHIV BT MaIHT Pl TS §¢ e o <% H A= @y dag Sl &
arefieT Sude @t fafderar & Uied SR gU MR o1 a1l & ST - W1 WTey [Rel ADl, Y AN
TSR anfe o1 faffafa s ge "aTe gRen iR Ae M, 2006 TR fsam 21 @
B AT ufsr FaRv sffm/ el afea disEr @ SR B RUEE T 9
TR BRI 5 7T, TG ARIHA] $ UG & STl TRPIR T I AT B FATST] BT
R A F forg MR @mer Gre vd 7S Miasic &1 76 fan 21 7Y sffem 1 e S %
TR & fou gREM, e ok dfes @ geed ghtaa &= 21 a8 @ fafmiae,
AMIRAT AT PI YR, Weo 3R Ulftcsd arer garef &1 FHfr B 3R SHBT JMYRT BT BT




IRETRIE M IS HRl 71§94 @rel gaTef &l arqd o & fparfafiei ofRk gar o= deh Aifew
S @R & IR | W Ul B awer Bl Y AfTE & i Amel & @Rd faed & forg
srfarfrotar Y ufehaTd o 3% 1 TS B

Adulteration of food items in the country

%341, SHRI RAVI SHANKAR PRASAD : Will the Minister of HEALTH AND FAMILY WELFARE be

pleased to state:

(a) whether Government has obtained any information on adulterated food items available in

the country;
(b) if so, the percentage of adulterated food items likely to be found in the country;

(c) whether additional steps have been taken at National level to maintain the availability of

unadulterated food items in the country; and
(d) if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI AZAD) : (a) to (d)

A Statement is laid on the Table of the House.
Statement

(a) and (b) According to the latest report available for the year 2008 from the States/UTs in
these regards, adulteration in food items on the basis of samples collected was found to be 7.21%

on the average.

(c) and (d) The implementation of Prevention of Food Adulteration Act (PFA), 1954 and PFA
Rules, 1955 is entrusted to Food (Health) Authorities of the States/Union Territories. Considering the
need for a comprehensive approach to food safety in the country, the Parliament has passed the
"Food Safety and Standards Act, 2006", integrating the multiplicity of provisions under various food
related laws and inter alia regulating the food safety standards, uniform licensing, etc. in the country.
The new law will replace the existing food laws including the PFA Act/Rules in a phased manner.
Further, under the provisions of the new Act, the Government has constituted the Food Safety and
Standards Authority of India to carry out the purposes of the said Act. The new Act aims to ensure
safe, hygienic and wholesome food for the citizens of the country. It also bestows responsibility

on the Food Manufacturers, Traders etc. to manufacture and supply safe, hygienic and wholesome

t Original notice of the question was received in Hindi.



food. It also bestows responsibility on the Food Manufacturers, Traders etc. to manufacture and
supply safe, hygienic and wholesome food, It also provides provisions regarding food recall
procedures and improvement notices. Adjudication process have also been introduced for speedy

disposal of cases under the new Act.
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SHRI GHULAM NABI AZAD : Sir, | think, this is the most important and pertinent question which
the hon. Member has raised and this is the apprehension of most of the hon. Member of Parliament
that since the new legislation has come into vogue and in spite of that nothing has been done. But, |
would like to tell the hon. Member and this august House that the new Act is still not in vogue. So,

what has happened Sir, in so far as this legislation is..
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SHRI GHULAM NABI AZAD : Let me complete. The new comprehensive legislation which
consolidates the laws relating to food was enacted by the Parliament and the new Act, namely, the
Food Safety and Standards Act, 2006 with an aim to establish Food Safety and Standards Authority
of India of laying down science-based standards for food particles and to regular their manufacture,
storage, sale and to ensure availability of safe and wholesome food for human consumption.

Now, what has happened over a period of time is, and that is most important, Sir, Notification in the



Gazette took place in 2006 but when this legislation came before the House, this particular subject
was not with the Health Ministry. It was with the Food Processing Ministry. So, in September 2007,
this was transferred to health Ministry and what Health Ministry has done is, immediately in November
2007 it was transferred to the Ministry and the Health Ministry established by Notification food
authority, selection of Chairperson and members of the Authority, functions of the executive officers,
powers of the Central Government to make rules, power to remove difficulties and the most
important thing is, before this law came into being, there were a number of subjects which were
administered by other Ministries or departments like Animal Husbandary, Food and Civil Supplies,
Health, Food Processing Industries, etc. So, all these had to be brought under one ambit and all
employees had to be transferred to the new Food Authority under the Ministry of Health and Family
Welfare. So, this is a very, very big legislation. Sir, so far as earlier Act of 1954 is concerned, that
contains only 21 Sections. But, this Act has 101 Sections and you will be happy to know that in the

first two months...
MR. CHAIRMAN : Could we have shorter answers, please?

SHRI GHULAM NABI AZAD : ... in 2008-09, 43 Sections were notified and now, within the next
month, the remaining 68 Sections will be notified. In the meanwhile, the rules have been framed and
after that these were sent to the State Governments and the stakeholders concerned. Now, about a
week ago, we have received feedback on rules from the State Governments and other stakeholders.
We are going to forward to the Law Ministry and after it concurs, | am sure, within the next three

months this will become law and will be in vogue.

fY Xfa vy TNIe Y, 319 $9 UX discussion dXISUI ...(AdHT)... It is a very important issue.

So, you allow Half-an-Hour discussion on this.
MR. CHAIRMAN : All right. Fine. You give notice for that.
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MR. CHAIRMAN : Question 342 ..... (Interruptions)
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Shipping potential in the country

*342. DR. K. MALAISAMY : Will the Minister of SHIPPING be pleased to state:

(a) whether any study has been undertaken to identify potential areas for shipping Business

along the long Coast Line of more than 7500 KMs available in the country;

(b) whether it is a fact that 90 per cent world trade depends either directly or indirectly on

shipping business;

(c) whether it is also a fact that the facilities available for R & D in the area of Shipping and Sea

Coast are marginal and negligble;; and
(d) if so, the measures taken or being taken to improve such areas?
THE MINISTER OF SHIPPING (SHRI G.K. VASAN) : (a) to (d) A Statement is laid on the Table.
Statement

(a) Yes, Sir. A report has been submitted by M/s Tata Consultancy Services in December,
2003.

(b) Yes, Sir.

(c) and (d) National Ship Design Research Centre (NSDRC) was set up under the aegis of
Ministry of Shipping in 1989 with the objective to promote and design research activities for shipping

and ship building. In order to facilitate and promote maritime studies and research, the Indian





